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THE HON'BLE MR. P 1<. KARTHA VICE CHAIRNV\N(J)

THE HON'BL: NEL D S MISRA ADMINISTRALIVE MEMBER

1. Whether Reporters local papers may be allowed to
" see the Judgment? : ; L
2, To be referred to the Reporters or not? N&
- JUDGMhNT

(The judgment of the Bench delivered by Hon'ble
Mr. P. K. Kartha, Vice Chairman(J)) ‘

The review~petition has been filed by the original-
appllCant in OA No.l59l/88 praylng that the. Trlbunal's

Judgment dated 23.12.1988 be reviewed and that the respondents

ﬁ

be dlrected to pay k.4748/- to hlm along with 1nterest due

: thereon.

2, .In o No 1‘91/88, the applicant had 3’3“9“ 8 d“‘”tm"

Qkf



to the respondents #o arrange payﬁent of g;2;748/_
wrongfully deducted frém the Deathecum=Retirement Gratuity
Payablg to the appli;gnt along with interest from the date
Wheﬂ payment was due, Cn going through the records and
-after- hearlng the learned counsel of both parties, the
Trlbgnal had come to tbe conclusion that the applicant
failed to comply with,the instructions coptained in the
Ministry of External Affairs letter dated. 29,1, 1961
regardlng carrlage of excess baggage by air by officers and
members,of_staff and, therefore, caused a loss equivalent
\5& 120 Kgs. of éif fare to.thé Govérnment; The Tribunal
was also of the opiniﬁp that.the action of the respéﬁdents
in deducting thé amount ‘f rom the‘gratuity'of the applicant
did not suffer frﬁm,anyAiilegality. Therefore, the Tribunal
found no @erit in the application and the same was dismissed,
3. We have carefglly.gone'through the present pet;tion
and wé do not'seé any error apparent on the face of the
\ ;ngmént dafed 25.12.88. The petitioner has also nbt brought‘
té.éur noti&e;aﬁi new féct warranting a review of the
| ;udgmént. If.the‘petitionér is aggfieved by the decision
~ éf thé Tribunal, the proper course for him would haye been
;; file an appeal in the Supreme Court'ggainét the judgment
ins£éad 6f filing % review petition, Wé,see no merit.in the
| present pefition and the same”is rejected, . ‘
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